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\ \ his matter is taken up in the Single Bench in terms ol APP .
is _ | :

AT Rules of Practice, as no co

| mplicated question of law 1s ‘
Rule 154-~o{ ) [

involved.

2. This application has been filed seeking the following reliefs

{
1
! a) A direction may be given that the applicant will be appointed on E__., ©
_ compassionate ground by the respondent authorities. ‘ R \ A
- B} Adirection may be given to the respondents to give appointment to - g
: the applicant on compassionate ground forthwith. “

!

! j c) ’II_‘lllcle1 g:gﬁ‘r:gggz :lllat};x be directed to transrpit and submit to the , ‘ -

. Fon’ ' e records and papers in connection with the ; t[
3. The admitted position that could be culled out from the pleadings are | | :'i
that the applicant’s case that was closed after three consideration applying | "
DQPF OM dt.- 5.5.03, was re-opened in terms of DOP’I“ oM dated 16.1.A13 The L%
répresentation of -the applicanF dated 5.10.15 has b;; receﬂred by this P:‘
de}?arfment on 12.9.15 which is under consideration of the Board of Officers | gm

]' for compassionste 'eip{'jb‘intr'nen‘t, as per the Jatest DOPT order dated 16.1.13 | !M‘

whereby the prescribed time limit of 3 years was withdrawn



Hence the case of the apphcant’s brother has scored as per the then
gmdehne/ Rules and further processed as stated above Copy of ‘the latest
| DOP’I‘ for compassionate appomtment »beanng F.No. 14014/02 / 2(_)12-'Estt (D)

dated 16 1. 2013 is annexed as Annexure R/6.” |

But they have a.lso averred the followmg
“It is also submltted that the apphcant has not represented earlier and
only the last representation dated 5.10.15 has been received which is under
consideration.”
5. Therefore in the 1nterest of justice the OA is dlsposed of with a direction

upon the respondents to’ con31der the case of the apphcant for employment

assistance on compassionate ground on th_e..-~bas1s of certlﬁcates already

submitted by him, or ‘the‘ respondents may ask for the certificates that would

be required for consideration in accordance with law.
6. - Appropriate orders shall be passed as soon as Board of Officers meets
and communicated to th_e applicant immediately thereafter

7. | Accordingly the OAstands disposed of. No order is passed as to costs..
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